
O.A. No. 303 of 2012 

K.K.lPainaik . Apphcant 
VS 

Unic of tndia& On 	 .Rpondnt€ 

Ordtr dated 13..04.2$312 

(1()RAM: 

for the RespondemJ? 	.'.. 	 r'rr' rf 

has a1redy been ser' 

The case of the applicant is that while w 

transfcrred to Pun vide nnexurc-AI2 dated 0 i.03.20i2. He 

has filed this O.A. with a prayer to quash the order d 

01.03.2012 wider Annexur.e-Al2 in so far as his transfr 

concerned. 

IA. Counsel for the applicant submits that the 

repreen.taton preferred by the applicant is still pending. 

ounsel lot the paties and Havuig heard Ld C  

after ptrusal of the record, I am of the view that at this stage it 

lw 	pTpPJe to 	.: ca.c to tho 	mpeftnt 

L 



authority to take a decision first on the pending representation. 

As agreed, to by the Ld. Counsel for the parties, withoth going 

mt.o the merit of the case, 1 direct the Respondents to consider 

the pending representation and pass a reasoned order within a. 

period of 15 days from the date of' receipt of a copy of this 

order. it is made clear that W. disposal of the representation 

status quo as of date in so far as transfer/relieving of the 

applicant is concerned shall be mamtaired,, 

Wt.h. the above observation and direction, the 

O.A. stands di.spo.d of at the stage of admisson itself. 

As prayed for by the Ld. Counsel for the 

:ph.cant, copy of this order, along wth copy of the 0. A., he 


